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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL L.rc7 
CUTTACK BENCH, CUTTACK 

O.A.fT.A./R.A.No............. 	 199 

..................................Applicant ( S  ) 

VersUs 
Respondent(s) 

Office note as to 
Sr. No 	Date 	 0 r d e r S 	 action ( if any 

taken on order 

' 
AC 

j5LY*V 

2 17-5-9 

it 

Heard, No grounds 

to admit inasmuch as the concerned 
	 I Ac ;glv 

auorjty is seized of the matter 

and it is up to them o accept or do 

Whatever 	 'the 

or the showcause given by the 	 1 ( 	-(f 

pe.t.oner. riowever, as the showcause 

%as given as far back as in 

February 1995, we direct that inquiry 

shall be completed and decision 

rendered within 60(sixty) days from 

the date of receipt of copy of the order. 
this 

ithLdirectjon, the Original Application) 
--c. Ls disposed of. 	 / 
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